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CORAM: Hon'ble Shri Justice R.G.Vaidyanatha,Vice Chairman

Hon'ble Shri D.S. Baweje,

Namdeo Sitaramji Shende
Residing at .
Mangaon,

‘ﬂéar~Pbst Office

At “P,0, Mangaon,
Tal, Mahad.
Dist, Raigad,

By Advocate Shri S,P.Kulkarni,
V/s.

Union of India through
Chief Postmaster General
Maharashtra Circle,

0ld CGO Bldg,

2nd floor, Fort

P,O., Mumbat.

Postmaster General (M/M)

Mumbai Region

Officer of the Chief Postmaster
General, Maharashtra Circle
Old G.2.0, Bldg, 2nd floor

Fort, Mumbai,

Superintendent of Post Offices,
Raigdad Djvision

at P.0. Alipaug

Alibaug,

Director General (Posts)
Department of Posts,

Ministry of Communication
Government of India,

Dak Bhavan, Parliament Street
At P,O, New Delhi,

By Advocate Shri V.S. Masurkar.

Membar (A)

«s+ Applicant,

.+« Bespondents,
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} Per Shri Justice R,G.Vaidyanatha,Vice Chairman §
In this application the applicant is
seeking additional remuneration for additional work
given tb him by the administration. The respondents
have filed reply oppos*ng the application, Since
the point involved 1s short point we are d1sposing

of the O, A. at the admission stage after hearlng

both counsels.

2 The applicant was working as Subedivisional
Inspector (Postal) at Mahad at the relevant time. gy
order dated 29.2,1996 , Shri B.P. Sutar was granted
leave, Then the applicant was directed to releve
Shri B.P. Sutar with immediate effect, The applicant
took charge of thet post on 1,3,1996, It is also
admitted fiact that the applicant continued in
additional charge of {§.D.I, (postal) from 1,3,1996
till 23.11.1998 in addltlon to his charge of present
post namely SDI(Postal) at Mahad, The applicant made
representation seeking charpe allowance for this
period from the administration, which came to be
rejected by endorsement dated 13,5.,1998 which is at
page 14 of the paper book, Being agrisved by the
order of administration in rejecting the application
for charge allowanc;j;as approached this Tribunel,
According to the applicéent he has carried out his
duty as SDI Mshaed in addition to the said duty he
has worked as SDI Mangaon, Therefore he is entitled
to charge allowance as provided under FR 49(iv),
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He has also given the details of work done in the

post of additional charge of SDI Mangson,

3. The respondents in their reply have t aken

a8 stend that since the applicant was placed in
additional charge of the post of same grade and

cadre he was holding, he is not entitled to charge
allowance under FR 49, The respondents have justified
the action teken by the administration in rejecting
the claim of the applicent, In the impugned order

the respondents have taken the position that the
applicant is not Entitled to any allowance or
remuneration under FR 49,

™
4, After hearing the learned counsel for both

siagk- we find that the claim is squarely covered
by FR 49(iii). The respondent's contention is that
the claim is Govered by FR 49(1i) and the applicant
cannot get the allowance since the two posts
namely original post and additional charge are
jdentical, In our view FR 49(ii) will not apply
since it provides additional charge of two posts in

1 Y the same office, but here admittedly the additional
charge was at a different place., The applicant{s
original post in Mahad and post of additionaly charge
is at Mangaon, to such situation FR 49(iii) clearly
is attracted which clearly provides that if en
officer is placed in additional charge of post not
in the same office or in the same office but in highei

grade then the officer is entitled to remuneraﬁi::/af,
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10% of presumptive pay of additional post. The
learned counsel for the respondents invited our
attention to FR IV to which the applicent is entitled
to, It does not mention the condition under which
remuneration can be claimed, but it only provides

ceiling limit of charge allowance,

5. In the casts and circumstances of the case

FR 49(iii) is attracted and the fact that the
applicant carried out additional duties in the post

of additional charge is not disputed, Even the order
at page 25 clearly shows that the applicant was asked
to take additional charge of SDI, Mangaon. Therefore
tge administration krows the implication of posting

an officiel on additional charge at a different place.
Then the applicant has given some of the details of
work done by him in the additional charge which are

at pages 34 to 39, The respondents have not disputed
this. On the other hand in para 8 of the reply it is
stated that particulars given are substantislly correct.
Hence there is no difficulty to hold that the applicant
has done extra or additional work in the post of
additional charge in addition to his own work, In

such a situation FR 49(iii) is clearly attracted,

6, We are also fortified in our view by two
decisions which have been relied by the learned counsel

for the applicant,

In C,Rajendran and Anr, V/s, Unkon of
India and others of Ernakularm Bench of this Tribunal
reported in 1996(2)ATJ 174 which is at page 58 of the

*
00;50!.



: 5 :
paper book> The Tribunal held that when an officer
is placed‘éibadditional charge of another post at
a different place he is entitled to claim additional

remuneration of 10% of the presumptive pay under

FR 49(iii).

Then we have reported decision of
Principle Bench of this Tribunal in the case of |
H.S. Bhatia V/s, Union of India and others,
1995(1)ATJ 500 wherein the Tribunal observed that
when an official is placediigjaddltlonal charge
under FR 49(iii) the officer ‘is entitled to the

benefit of claiming additional remuneration,

The above two decisions iIs clearly

suports the view taken by us,

7. In the result the O.A..is al lowed,

It is made clear that the applicant is entitled
to charge allowance of 10% presumptive pay of

the post of SDI Mangaon for the peariod from
1,3,1996 to 23,11.1998. The respondents are
directed to make cadlculation and make the payhent‘
to the applicant within three months from the

date of receint of this order, No order as to costs.
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(R.G. Vaidyafiatha)
Member (A Vice Chairman



